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“Encouragement of free enter-
prise and private participation.

(a) The Congress recognises the
-yital role of free enter prise in achiev-
iing rising levels of production and
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standards of living essential (o the
econnmic .progress and defensive st-
rength of the free world."
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“After the conclusion of these
agreements legislation has been
eracted in the USA modifying
and augmenting the coverage to
be provideq to investors by invest-
ment guarantees that may be

igsued by the government of the
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The Minister of Finance (Shri
Sachindra Chaudhurl): Sir, the sub-
ject of discussion is the guarantees
which have been given by the United
States Government to its own nationals.
1 must say at the outsey that 1 was
greatly impressed by the industry and
research of my good friend, Shri
Madhu Limaye. I only wish I could
sav that I was equally impressed with
hiz arguments and conclusions. I am
afraid, I am not.

These guarantees which are talked
of—I will kive you the detailg of those
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guarantees—are given 1 make it quite
clear, not by the Government of India
to any party but by the United States
Government to ils own nationals
operaling in the field of private enter-
prise and who propose to come oul to
India. The guarantees are given
under three differeny heads under
agreements signed at three different
times.

The first guaraniee agreement was
signed on the 19th September, 1957.
That was about convertibility. In
other words, if an American citizen
operating in the field of private enter-
prise came and invested his money in
India, the Government of the United
States guaranteed to that party in the
United States that the money which js
produced by way of profit or the
capital that comes here would be per-
milted to be converied inlo some other
kind of exchange by the Government
of India. In the evenl of the Govern-
meni of India saying that this cannot
be converted, the Government of the
United States would be responsible to
its own nationals. In the event of that
happening, the Government of the
United States would be put in the
same position as the private individual
was before the guarantee was dis-
charged by performance. One of the
conditions would be that if there were
any rupees in this country belonging
to that American national, it would
alsp be available for the American

Government for spending in this
country.
The next one was on the Tth

December, 1959 against expropriation.
In other wonds, if the Government of
India expropriated a national of the
United States who was operating in
this country, as a privale businessman,
in that case, the American Govern-
ment would guarantee to pay to him
whatever was the value of the property
expropriateq here. There might be a
difference  of opinion. After that,
again. the same thing will happen,
namely, the American Government
would be put into the same position
as its own national vis-g-vis the Gov-
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ernment of India. In thay event, il
there is any question as to what would
be due to that particular person and
by substitution to the American Gov-
ernment, thal would be a matter of
negotiation and failing negotiation, for
the purpose oo bringing to a finality,

there will be arbitration. That is the
second Agreement.
The third one was on the 2nd

February, 1966 where the American.
Government guaranteeq the United
States national against risks that
might flow from revolution, insurrec-
tion and other reasons. There again,
the situation would be that the Ameri-
can Government would compensate its
national in the event of its losing
something through revolution, war and'
so on and so forth.

These are the three calegories. In
this particular case, the last case, the
American Government was not seeking
to get the same position as the Ameri-
can national in this country. In the-
first two cases, the American Govern-
ment had the right to say, “I shall
substitute myself in place of the
American national in the event of the:
American Government having to fulfil
the contract that I made with my own
national in the shape gl guarantees”.
These are the three guarantees that
were there. Apart from that, there is
no other guarantee, The guarantees
are entered into under power given to
the American Government, under its
own law to which a reference has been
made by Mr. Madhu Limaye. I have
not read the whole text of the law. I
know that particular paragraph but I
have not read the whole text of the
law. [ cannot say what other provi-
sions there ave. But for argument's
sake, T may make it quile clear, accept-
ing what Mr. Madhu Limaye is saving
is correct, namely, that the American
Government was of this view that for
the purpose of assisting the Private
enterprise in that country, it was
necessary to give that guarantee, it
gave the guarantee. That is not a
econsideration which could possibly be
brought to the door of the Government
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of India, The Government of India, for
its own purpose, for its own develop-
ment, for the purpose of assisting its
industry ang its people, agrees to the
investment by with the American
party so thal the American party
vomes here and functions for our
benefll ang nol for the benefit of the
American Government. Equally, it
would be appreciated , as it must be
appreciated by any businessman, if 1
may wuse this expression without
reference to anybody, that when the
national of an other nation comes into
this country, it is not simply 1o assist
us or to help us not simply for the
benefit of a private individual, not Jor
the benefit of his own health, but also
for the purpose of making some profit
for himself. So long as we want
money and what Is outgoing is com-
mensurate  with our needs, then,
whether it woulg be in the shape of
profits or in the shape o! dividends or
in the shape of interest, we have got
to allow it. We have to pay even if
we borrow from our own nationals.
Therefore, we have got to pay a certain
amount, that is to say, the country has
to pay a certain amount and that
amount is always looked at with
caution and care to see that it is pot
excessive having regard to the money
conditions in this country and the rest
of the world.

We have got contracts with different
countries of the world. With some of
the countries, we probably get a little
more Yavourable consideration. But
with others we don't. So far as this
particular Agreement is concerned, the
obligation of the Government of India.
as I exolained, is no more than that.
A suggestion has been made as to
what are the industries or what are
tho business in which the foreigners,
particularlv, Americans are allowed to
particinate. T may tell you at once
that generallv. we do not allow any
foreigner to engage himself in hanking,
trading or purelv commercial activities,
Tenally. we allow them to set up
industries. When we go that, each
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investment is examineg closely to find
vut whether it fits in with our Plan,
whether it fits in with our require-
ments or  whether it does not fit in
wilh vur requirements. Each applica=
tion for setting up oi a particular
industry is closely examined. There is
no general policy or principle whereby
we say, beyond what 1 have told you,
that we shall aimit every industry
which comes, which fulfils these quali-
fications. What 1 am trying o say to
the House through you is this, that
even assuming that there is a corpora-
tion which comes from America, or a
private individual who comes from
America and who is going to set up a
particular industry in this country,
which may be necessary for this
country, that is no reason for making
it automatic for that particular party
to open its business here or to star{ its
industry here.

Therelore, the first and primary con-
sideration of this Government, as it
must be, is the beneflt to this country
and to its people and to uphold the
independence ang the sovereignty and
the honour of this country and not to
sell it to anybody. It pains me that a
person of Shri Madhu Limaye's
eminence and of his great study finds
it in himself to say that any Govern-
ment in this country composed of
Indians coukd possibly sell itself to
financial slavery to any other foreign
country. Not for one day could any-
one possibly point an accusing finger
at us and say that is the purpose with
which we have continueqd in this coun-
try and allowed other people to engage
in business. Our own necessities are
the first and primary consideration.

Where it is necessary to import food,
we do import food, but that does not
necessarily mean that we are pot tak-
ing every possible step to see that the
situation disappears. Why are we try-
ing to get fertiliser plants into this
countrv? Tt is only because, taking a
long-term view of matters, this eoun=
try must be gel!-sufficient in food. We
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must produce the wherewithals and
the means of producing the food, and,
therefore, we are going into these
agreements. ,

I assure this House and through you,
particularly, my hon. friend opposite
that in everyone of these cases, not
only a view is taken but a view is
. .taken after consultation amongst our-
selves and after having our minds
direclted on one thing and one thing
alone; traditionally—and that is so
according to our ethics also—we have
the story of how Arjuna had his eyes
directed only at the head of the bind
on the tree and on nothing else; like
that, we have our attention directed
only to one thing, namely, what bene-
fit we shall get out of it and how little
will go to the other country and when
and how we can get those terms. But
in doing that we have got our inter-
national obligations. We do not want
io go begging. If we have got to bor-
row, we borrow on terms which are
reasonable for  ourselves, equally
reasonable for others. We are not
asking for gifts. We are negotiating
Yor loans. We talk about aid, but aid
is in the shape of a loan. A person
foes to his bankers when it is neces-
sary; a person goes io his friends when
it is necessary. In certain cages, he
pays a little more ‘as, for instance,
when one borrows money in hundis; in
other cas:s, when, for instance, one
borrows on sufficient securities, one
pays less than when one goes to the
bank. The same thing happeng in
the international market.

If we have followed that policy and
that principle, I submit, and with con-
fidence, that this House should congra-
tulate us and not condemn us for what
we have done. We are getting funds
because we are going through «difficult
times. We are negotiating, as you
know, and as this House knows, and
we are negotiating certain terms for
the purpose of putting forward and
executing the Fourth Five Year Plan.
Whether we have succeded in the
Third Five Year Plan or not. whether
administratively we have succeeded or
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nol is a matter which certainly can be
debated, 1 do not mind saying that
there are flelds where my hon. friend
would be perfectly right in saying that
we have nol made as much progress
as might be expected, but that does no
mean that the neeq for getting loans,
and getting financial assistance tor the
purpose of making our progress has
completely disappeared or because of
that we shall sit down quijetly under a
tree and begin contemplating on the
future ang conlemplating on very fine
principles alone and we shall be
inactive. If I may remind this House
of one thing, it is only those people
whg do not act that do nol commit any
mistakes. If we are to act, if we are
to go forward, undoubtedly, we make
a Yew mistakes bug you have got to
view them by looking at the thing in
perspective, It is said—I am not sug-
gesting that Shri Madhu Limaye is like
that; but that saying comes to my
mind—that ‘Makshikah vranam
ichchanti’, i.e. a fly always goes and
settles on a sore spot. But, after all,
il T have a sore in my body. that does
not mean that the whole of my bedy is
diseased. Therefore, I ask and beg
of the gentlemen in the Opposition
and my hon. friends 1o go into that
question.

A question was raised by my hon.
friend there whether we shall or we
shall not tell this House what the
details are. Now, it is getting late,
and if my hon. frienq wishes, he can
come to me; I have got the details «
the particular busiresses which have
been entered into with America, what
the amounts are and so on. I do not
feel any hesitation in putting that be-
fore the House.

So far as the recommendations of
the Public Accounts Committee or the
Estimates Committee are concerned,
they are given due consideration m?d
respect. Having done that, one still
has got to take one's decision. After
all, our purpose, our task and our quty
is to try and discharge the functions
entrusted to us to the utmost ol our
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ability and, we hope, to the satisfaction
of Parliament. Therefore, we give
every thought to whatever recommen-
dation is made by any body set up by
Parliament in the matter of consulta-

lion with Parliament, putting papers
before Parliament and so on.

Therefore, we are constantly alive
to the fact that certain information has
got to be given. Whenever reguested
or when we feel it necessary, we vol-
untarily put the papers on the Table.
Unless it is a trade secretl or unless on
grounds of public interest it cannot be
disclosed or divulged either to you or
to the House, we are always willing to
disclose whatever we have.

I am specifically relerring to the
number of businesses where American
capital hag been employed, and the
quantity of American capital that has
come in. The different particulars
wvuncerning these can be put before
the House. They are numerous, but
it can be done.

As Shri Limaye has kindly pointed
out—I am not in a position to chal-
lenge his figures—nearly Rs. 800 crores
worth o foreign exchange has been
invested in this country ard this can-
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not be in two or three businesses but
in a large number of them. In each
case, there is a separate kind of con-
tract. After all, where private enter-
prise comes in—and that is the subject
of the debate—it does so in order to
colluborate with private enlerprise.

Their agreements are considered
very carefully before a licence is given.
Each one of these, having regard to the
exigencies of that particular industry,
will have a slight wvariation. Here
and now I cannol gay that all the 99
businesses are like this. There are 99,
each one of them has got a particular
pattern. But the pattern which I can
refer to is that the interest which is
given or the dividend which is allowed
to go out or the participation which is
permitted or the royalties which are
allowed to be taken, all these are
closely scrutinised ang having regard
to what the world price is, it is allow-
ed or disallowed.

These are the submissions I wanted
to make.

18.43 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, April
28, 1066|Vaisakha 8, 1888 (Saka).
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